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PETI TI ONER
NATWARBHAI MAGAI NBHAI PATEL

Vs.

RESPONDENT:
COLLECTOR & ORS

DATE OF JUDGVENT: 10/ 05/ 1996

BENCH
K. RAMASVWAMY, FAI ZAN UDDIN, G B. PATTANAI K

ACT:

HEADNOTE

JUDGVENT:
ORDER
Del ay condoned.
Counsel for the petitioner adnmits that a notification
under Section 10 [5] of the Urban Ceiling Act was published
pursuant to which the excess vacant | and was surrendered and

taken possession of by the Governnent. Consequently, the
| and stands vested in the State free rom all the
encunbr ances. In what manner the lands require to be

utilised has been regul ated under the provisions of the act.
It is not a condition, under the Act, that paynment of
conpensation be made before utilisation of the Iand of which
the petitioner was erswhil e owner . Under t hese
circunstances, we do not find any illegality in'the order
passed by the Hi gh Court in Special Cvil Appeal No.4093/93
on May 15, 1995.
The Special Leave Petition is accordingly dism ssed.




